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OA No 170/200'7

OA 170/2007

Present :. Applicant present in person.

Mr. Balbir Singh, proxy counsel for
Mr. Gaurav Jain, counsel for the respondents.

This case has been listed before the Deputy, Registrar ‘due to '
non-availability of the Division Bench. Be listed before the
Hon’ble Bench on 20 09.2007.
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Mr. Pyare lal counsel for the applicant.
Mr. Balveer SJ.ngh proxy counsel for

2'ME. " ‘Ganrav ' 'Jain ‘counsel for Respondent No.1.
Mr. V. D. Sha.rma counsel for Respondent No.2&3.

Learned Counsel for the applicant submits

that he does not want to press the OA at this
" stage and liberty may be granted to him-to file
substantn.ve OA. _ ‘ ~

‘Ledrned Counsel for the appl:z.cant ‘the present
OA stands dismissed as withdrawn.
is made clear that disposal of this''0A will not
come in the way of the appl:.cant to file
substantive OA on the same cause of action.
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JUDICIAL MEMBER
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